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THE GAUHATI HIGH COURT AT GUWAHATI
(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH)

NO. HC. Vtt-90 1 L996 1 2633 1 A

Shri Saptarshi Garg,
It. Rcgistra r (Vigilance),
Gauhati High Court,
Guwahati.

Shrr lt4urtaza Ahmed Choudhury,
District & Sessions J udge,
Dhemal i.

*.
Dated Guwahati , tte 28 March, 2023

Ex-post facto Commuted leave and Withdrawal of Casual leave.Sub:

Ref:- You r Letter No.DJDI, I 9 42 I 2023, dated 06. 03, 2023

Slr,
With reference to the above, I am directed to rnform you that your prayer for

ex-post facto commuted leave for ten days with effect from 23.02.2023 to

04.03.2023 (suffixing O5.O3.2023) alongwith withdrawal of casual leave of two days

i.e.23.02.2023 and 24.02.2O23, has bccn granted subject to submission of your leave

admissibility report. You arc hcreby, allowcd to hand over the charge retrospectively to the

Chief lrd;cial lvlag ist rat e, Dhen"ajr.

Yours faithfully,

cL/-
JT, REGISTRAR (VIGILANCE)

Memo NO. HC.Vu-9O/1996 L26341 A, dated , g '6t'zo23
Copy to: /

\//. 
-tnc Prolcct [4anager, Gauhati Hlqh Court.
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